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M R. SPE A K E R ; It was a m istake 
on  the part o f  m y office. It should 
have been ''M in ister o f  Law , J u ^ ice  
and Com pany aflfairs.”

SH RI SH A N TI BH U SH AN : The
Q u estion  related to a restrictive trade 
practice  and the M RTP Com m ission. 
S o  far as the supplem entary question 
is  concerned this, I subm it, w ould not 
co m e  within the scope o f the M R TP; 
but that is a suggestion w hich  w ill 
b e  du ly  considered by m y colleague, 
the M inister o f Petroleum  and 
Chem icals.

SHRI D. D. D E SA I: It is a legal 
question . W hat I am saying is, pre
sently  the law m akes it possible for 
the com panies to register patents. . . .

MR. SPEAK ER: Y ou  should have put 
it that w ay at that time.

SH RI D. D. D E SA I: I f  this has been  
don e  by one firm, it could be done by 
several other firms also. W ould the 
M inister look  into the nature of the 
agreem ents that these drug com panies 
are m aking with the distribution sys
tem s? W ould he then assess the excess 
charges m ade and w ould he institute 
proceed ings under the M R TP A ct so 
that the excess charges are recovered 
from  these drug firms?

SH RI SH AN TI BH U SH AN : In regard 
to G laxo the agreem ent with the dis
tributors w as registered with the Re
gistrar. W hen the Registrar scrutin is
ed  it, it appeared to him that it was a 
restrictive trade practice. Therefore, 
he referred the m atter to the M ono
polies Com m ission which, after going 
into the m atter, issued certain d irec
tions to the firm. If other firms also 
have such agreem ents w hich are reg is
tered w ith the Registrar, they w ill be 
scrutinised and if  any such thing 
com es to  the notice o f the Registrar, 
that w ould  also be gone into.

SH RI S. R. D A M A N I: M ay I know 
h ow  m any m anufacturers o f phar
m aceuticals were exam ined by  the 
M R T P  <!om m ission so far? Secondly,

what action has been taken so far on 
the recom m endations o f  the Hathi 
C om m ittee?

MR. SPE A K E R : The second question 
need not be answered, because it is 
a separate one.

SHRI SH A N TI BHU SHAN : If I
have understood the question  rightly, 
he wanted to know  how m any such 
cases have been gone into. I require 
notice to g ive the exact number.

SHRI JA G A N N A T H A  RAO: At pre
sent section 10 o f the M RTP A ct is 
non-cognisable in the sense the C om 
m ission cannot take cognisance o f  any 
offence under that Act. is  it under the 
contem plation  o f the G overnm ent to 
am end the relevant section so that the 
M on opoly  C om m ission can suo m otu  
take action in those cases which com e 
to their notice?

SHRI SH AN TI BHU SHAN : A C om 
m ittee to go Into the question of 
M onopolies A ct as well as the C om 
panies A ct is already sitting ancT it is 
considering various suggestions which 
are being received. A fter that report 
is received, the G overnm ent w ill apply 
its mind to this question.

Free Legal A id to P oor

t
102. PROF. P. G. M A V A L A N K A R : 

SHRI IJVXMI N A R A IN  
N A Y A K :

W ill the M inister o i LA W , JUSTICE 
AN D C A M PA N Y  A F F A IR S  be pleased 
to state:

(a ) w hether G overnm ent have n ow  
fu lly  and ca re fu lly  exam ined  the 
various reports and recom m endations 
regardijig  free  lega l aid to  e con om i
ca lly  poorer sections o f  the p eop le  
throughout the cou n try ;

(b )  if  so, the b road  indication  o f 
the G overn m en t’s form u lation  qX p ro 
posals in this regard ; and
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(c) when and how do Government 
projK>se to implement the said scheme 
or proposals?

T H E  M IN ISTE R  OF L A W , JU STICE 
^NI> C O M P A N T  A F F A IR S  (SH RI 
5H AN TI B H U SH A N ): (a )  The R eport 
of the Com m ittee on Legal A id  w ith  
Shri Justice P. N. B h a ^ a t i  as C hair
m an and Shri Justice V. R. K rishna 
Iyer as M em ber is under exam ination  
o f the G overnm ent.

(b ) and (c ) .  Do not arise.

PROF. P. G. M A V A L A N K A R : I am 
Borry the Law  M inister has been com 
pletely silent on the w hole m atter. I 
throught he w ould g iv e  at least som e 
indication  o f the active consideration  
that the G overnm ent is g iv ing  to this 
problem . I need not rem ind him  and 
the H ouse that article 39 (a ) w as speci
ally added to the Constitution in 
the D irective P rincip les Chapter, m en 
tioning this as a duty on the State to 
give free legal aid. The Law  M inister 
has been talking very highly about 
som e o f the se-called good" pofnts in 
the 42nd A m endm ent m entioning this 
as one o f them. W hy is if that he 
has not taken any active steps in this 
regard o f  g iv ing free  legal aid? D oes 
he know  that the countries w here 
there is som e system  o f  free  legal oid 
to the p oor include the United K in g 
dom , A m erica , A ustralia , Jam aica, 
Canada and France? A nd in the Soviet 
U nion, o f course, the Constitution of 
last year prov ides fo r  free  lega l aid m  
artic le  161, w h ich  is a v ery  b r ie f 
article , w h ich  reads:

"C olleges and advocates are availa
ble to give legal assistance to citi
zens and organisations. In cases p ro 
vided fo r  by  legislation, citizens 
shall be g iven  assistance free o f 
charge ”

In v iew  o f  this, w ill the G overnm ent 
at least assure this H ouse that the 
B hagw ati-K rishna Iyer report w ill be 
given active consideration?

W e have been hearing fo r  a long 
time that it is under consideration.

SH RI SH A N TI BH U SH AN : I am 
happy to say that it is under active 
consideration  because m y M inistry has 
constituted a high pow er com m ittee 
consisting o f  representatives o f  the 
Finance M inistry, the H om e M inistry, 
Labour M inistry, D epartm ent o f  Ju s
tice and also Departm ent o f  Socia l 
W elfare. T hat Com m ittee is going 
into this question. It is also possible 
that there m ay be a Cabinet sub-*^om- 
m ittee w hich  m ight also go into the 
po licy  question, and w e w ill take as 
qu ick  action  on  this report as posible.

PROF. P. G. M A V A L A N K A R ; Doea 
he know  that in our ow n country 16 
States o f  the U nion and three U nion 
T erritories— I do not want to m ention  
their nam es— are having som e kind 
of free legal aid schem e operating. In 
my ow n State o f  G ujarat, Justice 
Bhagw ati w as form erly  the Chief Jus
tice there and it was he who w as re
sponsible along with HTs colleagues for 
having this schem e in Gujarat. W ould 
he not consider, on the basis o f the 
experience gained through these sche
m es that are operating in the various 
States, having a legislation or at least 
som e kind o f  concrete schem e for  p ro
viding legal aid w hich  is not only free 
but is g iven by com petent people? 
O nly free m eans anybody gives it free, 
but unless it is g iven  by com petent 
law yers, the purpose w ill be defeated. 
T herefore, w ill he g ive  an assurance 
that on the basis o f the experience 
gained in the States concerned. G ov
ernm ent w ou ld  com e forw ard  with 
concrete schem es fo r  the w hole country  
and later on, when they have g iven 
fu ll thought, a com prehensive legisla
tion on  the subject, because I do re
alise that it is com plicated  and re
quires all-round consideration?

SH RI SH AN TI BH U SH AN : G overn 
ment proposes to fram e a com preh en 
sive schem e, and that is why it is 
necessary that everyth ing w hich is 
going on  in the different States already 
has to be assim ilated. It has to b e  
found out w hat is going on w hat steps 
have already been taken in the various
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States, s o . that a com prehensive and 
weU-considered schem e m ay be 
brought, so that it m ay actually i>er- 
form  the function  fo r  which it is 
meant.
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SHRI A. SUNNA SAH IB: M ay I 
know whether it will be only one of 
the senior advocates or jun iors also 
whose legal opinion will be taken?

SHRI SH ANTI BRUSH AN: It is 
com prehensively being considered. 
Naturally, all these matters are also 
being considered. This cannot be re
plied to now.

SHRI A. SUNNA >SAHIB: I was 
the Bar Association  President. Only 
jun ior advocates are consulted. So, I 
want to know whether senior advo
cates w ill also be consulted.

MR. SPELAKER; W ill you engage 
senior advocates also for advice, or 
only junior advocates who have no 
work at all?

SHRI A. B A LA  PAJAN O R: M em bers 
o f Parliament who are Advocates also 
can be included.

SHRI SHANTI BHUSHAN; Firstly 
the scheme should be such that it may 
perform  the function for which it is 
meant. B efore the scheme is finally 
evolved, how  am I in a position to say 
whether it w ill have tKTs principle or 
that principle?
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On shore and off shore exploration  ia 
Tam il Nadu

•103. SH R I R A G  A  V  A L U  
I M O H A N A R A N G A M :

SH RI K . M A Y A T H E V A R :

W ill the M inister o f  PETROLEUM , 
A N D  CH EM ICALS AN D  F E R T IL I
ZERS be pleased to  state:

(a ) the precise efforts m ade during 
the last three years fo r  exploration  
and drilling fo r  oil, both  on shore and 
o lf shore in Tam il Nadu:

(b ) the nature o f  exploration  and 
drilling  w ork  carried out at the m o
m ent, the agency involved  and tke 
am ount spent; and

(c ) the projected  plans o f operation 
during the next tw o years and the 
sites selected for  the purpose?

THE M INISTER OF PETROLEUM  
A N D  CH EM ICALS A N D  FE R TILI
ZERS (SH R I H. N. B A H U G U N A ): 
(a ) to ( c ) .  A  statement is placed on 
the Table o f  the Sabha.

Statement

(a ) and (b ) .  ONGC has conducted 
intensive geological and geophysical 
surveys in the Cauvery basin in Tam il 
Nadu and Pondicherry during the last 
three years fo r  this purpose, tw o  geolo_ 
gical parties, one shallow  drilling party, 
three seism ic parties and one gravity- 
m agnetic party w ere actively deployed 
in Tam il Nadu. Three deep wells have 
also been drilled in this area during 
this period.

A t present ONGC is continuing geolo
gical and geophysical surveys on  on 
shore and off shore areas o f  Tam il 
Nadu and Pondicherry.




